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EleotlODS to Municipal Board, 
Pori BJUr 

10M. ,~i A. S. Saigal: Will the 
Minister of Bome Mairs be pieased 
to state: 

(a} whether it is a fact that elec­
tions to the Municipal Board, Port 
Blair (Andaman Islands), Whil'B are 
due in April, 1964, are being post­
poned; and 

(b) if so, whether Government are 
aw·are of the opposition to such post­
ponements by many im~ortant sec­
tions of the residents in that munici­
pal area? 

The Deputy MinIster In the MInis­
try of Home Mairs <,Shri L. N. 
Mishra): (a) Under the existing Re­
gu~ation the term of office of an 
elected or nominated member of the 
Municipal Board is three years. On 
the recommendation of the Home 
Minister's Advisory Committee, this 
is being raised to four years, and the 
promulgation of the draft amend­
ment Regulation is under considera­
tion. 

(b) A section IOf the people rep­
resented that the term of the exist­
ing Municipal Board not be enendpd, 
but the Advisory Committee of the 
Home Minister for the islands unani­
mously recommended that the exist­
ing Board should also be covered by 
the amendiDa 'Re4'L1ation. 

BeI'UlatiOll8 Ke: Alida ..... 

lCHl5. Shri A. S.Salgal: W1. the 
Minister IOf Home Mairs be pleased 
to state the present stage of con­
sideration of the draft Prohibition 
Regulatioos and the Land Tenure Re­
gulations sent up by the Andaman 
and Nicobar Islands AdministratilOn 
for promulgation by the President of 
India and the reuoo .,.. the delay, if 
any, in finalising theln? . 

The Deputy Minlllter in tile M.inIa­
try of Home Mairs (Shrl L. N. 
Mishra): The proposals are under 
ronsideration and are likely to be 
finalised after they are placed in the 
next meetin~ of the Home Minister's 
Advisory Committee for the islands. 
All the ,proposals involved complicat­
ed issues they had to be thoroughly 
gone into. 

!Alpl Aid to 80s and 8'b 

1066. Shri Daljit Singh: Will the 
Minister of Home A1fa.irs be pleased 
to state: 

(a) whether legal aid has been 
given by the Punjab Government to 
Scheduled Castes and Scheduled 
Tribes during 1963-64; and 

(b) if so, the amount spent so far 
during the same period? 

The Deputy MiJWItw iD tile Minis­
try of Home AJraIrs (Shrlmatt 
Chandrasekhar): (a) Legal ald has 
been 'given by the Punjab Govern­
ment to the members of the Sche­
duled Castes during the year 1963-64. 
There is, however, no scheme for the 
grant of legal aid to the Scheduled 
Tribes in the Punjab. 

(b) Rs. 4,500. 

Cases Pending in Punjab High Court 

1067. Shri Daljit Singh: Will the 
Minister of B_ Afta1n be pleaed to 
state: 

(a) the number or cues .,..mng ill 
the Punjab High Court at present; and 

(b) the number out of them which 




